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Heard Mr.B.Mohanty,for the applicant and Mr.B.Pal, 

SenIor St&iding Counsel,Railway for the Respondentp, 

Mr.Pal closes his argument and prays for vacation of 

this stay already grnted.Mr.MDhanty wants some time to tit 

some decision in support of his argument that order 

(Annexure1) is unsustainable and hewants the stay Order 

may be continued.Since it is not pc)ssible to dispose of 

the case to-day,the matter be listed on 5th December, 

1990 and stay to continue till then. 

Vice -Chairman 

/k,L---  --- 
Memher(Judlcjal) 

yu 

4 )4 / 	 C5e9 1 JLVJ4 

)-, 

/ 

\C[ 

Ct 
 Mô 

Pt 


